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SECTION 3, SUB-SECTION (ii) DATED THE J~EBRUARY, 1997 
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Government of India 

Ministry of Finance 

(Department of Revenue) E 
I' 
f, ***** 
~ 

Nel~ Delhi the7 ltebruary, 1997 

l 
(E).- Whereas b y not ification numl?er S.O.No . 729(E) d a t ed 

NOTIFICATION 

s .o . 
29th Se p t ember, 19 93 i s sued u nder sub-sect i on Cll read with clause (b) of 

< 

Explana tion to section 3SAC o f the Inc.ome-tax Ac:t, 1 96 1 (4.3 of 1961), the 

Central Governmen t h a d specified at serial nur.~ber 2, the tra i n ing and 

rehabilitation of disabl ed s oldi e r s a t Kirkee, :Pune, of t h e Qu e e n Mary's 

Te chnica l Institute f o r Disabled Soldie r s; Pune, 1 as an eligibl e project or 

scheme f o r a period of t hree years c ommencing 1; from the assessment year 

1994 - 95· 
! 

I 

I! 

£ 
' 

AND WHEREAS the s a i d project or scheme i s .l ~kely t o extend beyond three 
•i 

years; 
1 
t, 
,; 

r 

AND WHEREAS the National Committee being satisfied that the said pro ject 

or scheme is be ing executed p r operly , made a f~rther recommendation under 

sub-rule (5) of rule 11M of the Income-tax Rules, .1962 for specifying the said 

project or scheme for a further period of two year~; 
. ~ 

NOW, THEREFORE, the Central Government, r: in exercise of, the powers 

conferred by s ub-section (1) r ead wi th c l ause <b.> o f Explanation t o s e c tion 

3SAC of the I nc ome-tax Ac t, 1961 (43 of 1961) he~eby spec i fies the s cheme or 

p r o j e ct of the training and r ehabilitation of disabled s o l d i e rs · at Kirkee 

Range Hills, Pune, o f the · Queen Mary's Techn j;~cal I n s titute f or Disabled 

So l diers , K!rkee Range Hill s , Pune-411020 , at q~e e s t i ma t e d cost of rupees 

t we nty five l a khs only a s a n e l igibl e project orf s c heme for a furthe r p e riod 

. 
~ 

o f two asse ssment years,commenci ng from assessment year 19 97- 98. 

No . f t7 ')..b ' 
F.No. NC-114/96 

~ 
Deputy Secreta~y 

~ 

( V.K. SEHGAL 

to the Government of India 
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